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CENTRAL administrative TRIBUNAT
principal bench

NEW DELHI

O.A./iOK. NO.1838 /iQQ, ^
•' Decided on : 15^12.95.

V«Wnkitaraman 8. others,
-— Applicant(s)

ShriMadh^^v Panlkar. niirnr.n,. )

versus

UsQI & Ors,
••• Respondent(s)

( By Shri M.K.Gupta
)

CORAM

the HON'BLE shri S.R^dige, Merober(A).

the HON'BLE asu Dr, A.Wdavalli, Meinber(J).
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1- To be referred to the Reporter or not

2- Khether to be clrcuUted to other Benches
of the Tribunal ">

i Q«S.A,V£i>AVALLI ) ,
MmmR(j) - ( s.r.,4di^ )

Mc.MB=R(a ) .
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CENTRAL ADMINroTRATIVe TRIBUNAL, miNClPAL BENCH,
new DEIHI,

Q.A.No.1838/91 ^
NewDelhit Deceaber ^^',1995,

HGN'BUE S JIJVDIGE , MEMBER(A),

H<]N»BIE DR.A.^^AVAIU, MEMBER(j).

1* Shri V.Wnkitaraman

2, J,K»Chakravtarty

3/ K.H.Nair

4, K.V,2alpuri

5« Mrsr R,Bhuaa»

6. O.P.Bachhety Applicant/

By Advocate Shri Madhav Panikar

Wrsus

1, The Secretary,
Department of Agriculture 8. Cooperation,
Krishi Bhavan,
New Delhi/

2, Tlie Secretary,
Department of Personnel ^Training,
Nirvachan Sad an.
New Delhi .rRespondentsI

By Advocate Shri M.K.Gupta

JUDGMENT

By. Jion.*.fele MrtS >Ra^4cp,. Member(A^ J

In this application, Shri V.Wnkitaraaan

and others have impugned the seniority list dated

6.6/91 (Annexure-VlJ and have sought for a direction

to the respondents to issue a new seniority list

drawn in accordance with Rule 17(3) CSCS Rules, 1962

and in confflLrnity with the judgment dated10.7,90

in T.A.No. 1066/85 V.venkitaranan and others Vs,

UOI & others, A prayer has also been made to

appoint the applicants 1 to 4 as Assistants on

long terra basis in terra of O.M. dated 29/12133;

deinduct non-eligible uqcs from the select list
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of LDC/Asstt. for the years 1978-91; induct the

eligible petitioners in the select list of

Assistant grade for the year 1988-89; re-promote
the petitioners 5 and 6 who were reverted during the

pendency of the writ petition; issue a general

direction by Bespondent 2 to all cadre authorities

participating with the CSCS to de-induct the

LDCs who had been inducted in the select list

vide dated 26,5»84; de—induct the prcmotees

from the canmon seniority list and to initiate the

Contempt of Court proceedings against the non-

iraplementation of judgment dated 10,7.^0,

/ 2, During the course of hearing, counsel for
both parties agreed that the seniority list dated

6,6.^1 is only a provisional one, to which

objections have been InVlted, which still remain

to be disposed of. Under the circumstances the

Ok which impugns a seniority list, which is

merely provisional, is clearly prematuie.^

3, Both parties agree that this DA may be

disposed of with a direction to the respondents

to finalise the seniority list of UDCs, in accordance

with law, after disposing of the objections to the

Said list, as expeditiously as possible and

pjreferably within four months from the date of

receipt of a cqay of this judgment The applicants

would be entitled to the consequential benefits^wv^-^
frc® the operation of the seniority list^ so

finalised, in accordance with the rules and

instructions on the subject#'

This DA is disposed of accordingly* No

costs S'9 •• ' /

Kvo-,.—r-- /T^^pU.'jc
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